Cdndtially  appointed as casoal labourer by the respondents in-

SENTRAL ADMINTSTRATTIVE TRTRUNAL PRINCTRAL. BENCH
(10 394/ 2004
MWew Delhi, this the 1é6th dav of Fabroary, 7004
Hon ble Sh. Sarweshwar JTha, Member [A)

Sh. Sukendra Komar
/0 8h. Rohhaz Kumar
C/o Sh. Gyvanvir Singh
RS0 G186, Dld Seama Puri
Nedhi .

w L ApRUicant:
By Advocate Sh., T.0.Yadav) _

¥E RS U S

1. Union of India through
Sacratary, Ministry of Finance
MNantt. of Revenys
Ceantral Board of Fxcise & Ciustomns
Mew Delhi.
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Shri_Sarweshwar Tha,

Meard, The: appiicant  has claimed that he was

1594 and  continued to work as such up to 199%. He further
cmntinu&d to work up to 2007 with ocnasional bresks of  ane
month,  six months and one wvear, He is reported to have bssn
re-angaged  an Z2Z-11-2007 as a casnal labourer and worked Hp
to- B=5-2003% without any break under the raspondents. He has
also claimed that his services were satistactory and that he
had  acomplataed 240 days in a calender vear from 1994 to 1998
in  the respondents’ arganisation. Whiie he had praved for
temporary  statius  being granted to him, no action seens to
have been taken by The respondents in that ragard, A copwv of
nis  representation  in  this connection dated lﬁw1~?ﬂnﬂ i
Annexead at annexwtire &, ) -

. The applicant has complained that' while his
Juniors whose ’nmm&s have basn given in para 4.6 of  the 04
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have been granted temporary status and while Tthey have beean
continuing  to work in the respondents’ organisation, he  has
baan dis-angaged, He has also complained that soma frashers
have been taken by the respondents while The respondents have
informed him That his case for regularisation  cannot be
considared, as it is not coverad under the 1993 Schema nnder
which he shonld have been enbloved as a casual labourer prior
to 10-9-93, They have also informad him that there i3 no
wark available  for him for the present and, Therefore, he

cannot be re-angaged.,

%, Ld. counsel for  the applicant, in  khis
connection, has oited the decizions of thig,Tribunal in (&
57%/99  decided on 14-9-~99 in which a similar case has bsen
deal T with and directions have bean issued o T he
respondents., He has submithed that the respondents conld be
directed to re-consider his case in  the light of fthe

decisions of this Tribunal as Qiven in the said Oa.

4., Hawving regard 6 the facts and circumstances of
Fhe case and also the decision of this Tribunal in 0@ B23/9%
as referred. to by the applicant, T am of the wiew that it
would be appropriate  that this 04 is disposed of at  this
stage itselt while hearing on the point of admission with
Airections  to  the respondents  To look  into  khis Oa by
treating it as a representation of the applicant and‘cmnﬁider
it in the light of the decisions of this Tribunal as referred
ro hereinabowve and to dispose it of by issuing a reasoned and
ﬂp@akiﬁg order  as per law within a period of three months

fram the date of receint of a copy of this order. Tt may,
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howevar, ba made clsar that T have not openad my‘mind on

merit of the case while giving the above directions.

S5, Of atands disnosed of accordingly.
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i Zarweshwar Tha)

Member (&)
Jvikas/
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